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आदेश/O R D E R 
 
 

 

PER SONJOY SARMA, JUDICIAL MEMBER: 
 

 The captioned appeal filed by the assessee, pertaining to 

assessment year 2018-19 is directed against the order passed by the 

Learned Pr. Commissioner of Income Tax, Kolkata-13 (hereinafter 

referred to as the ‘ld. PCIT’) dated 7th March, 2024 passed u/s 263 of 

the Income-tax Act, 1961 (the Act), which is arising out of the 

assessment order u/s 143(3) read with section 144B of the Act dated 

28th May, 2021. 

2. At the outset, the ld. Counsel for the assessee submitted that 

the instant appeal  has been instructed by his client to be 

withdrawn. The appeal was initially filed challenging the order 
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passed u/s 263 of the Act. However, since, an order has already 

been passed pursuant to the Revision order u/s 263 of the Act, the 

assessee has decided not to pursue this appeal further. 

3. The ld. Counsel for the assessee also filed a formal 

application requesting withdrawal of the appeal.  

4. On the other hand, ld. DR has raised no objection to this 

withdrawal 

5. We after hearing the submission of both the parties and 

considering the circumstances, we find it appropriate to allow the 

assessee to withdraw the appeal. Therefore, the instant appeal filed 

by the assessee is dismissed as withdrawn. 

6. In the result, the appeal of the assessee is dismissed as 

withdrawn. 

Order pronounced in the Court on 23rd October, 2024 at Kolkata. 

 

Sd/- Sd/- 

(SANJAY AWASTHI) (SONJOY SARMA) 

ACCOUNTANT MEMBER JUDICIAL MEMBER 

Kolkata, Dated 23.10.2024 

*SS, Sr.Ps 
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